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§ THE 16+h DAY OFIAUZU%#? 1995,

P, K., Shukla son of $ri Luxmi Narain Shukla,

T .No, 115/0C(0A) O.F|C. Kanpur,

Resident of House Noil19/226,

Om Naq%r, Darshanpury

. (By Adyocate Sri M, A

! Versus
|

1, Unipn of India,

a, Kanpur.... applicant,

. Siddicve.)
i
|

+hreough the Secretary,

Ministry of Defenge,

(Department of Defence Production),

|
Soth Block, New Pelhi’

2% The| Cha irman,

Ordnance Factorie

s Board,

10-A, Auckland Rgad, Caleutta-l,

3, The General Mang
Ordnance Factory

Ry Advocate Sri Amit Sthalker)

CORAM|: Hon'ble Mry
Hon'hle Mr

Cj]erg
, Kanpur.
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T. L. Verma, Member-J,
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and Shri Amit Sthalﬁer for the respondents;
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; Daydl, Memher=A,

; T.L.Verma, JM)

Heard Sri M, A, Siddicui forthe applicant
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impugned order of
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2% A departmental proceeding was drav Iup aqa inst

the applican§, an e loyee of the Ordnancm o&actow,

Kanmpur, The}d iec iplin

ry authority after agreeino w ith
t he fihd ing recorded| by the InquiryOfficer

impose\d penalty of reduction in pay to B, 1200/~ in

t he time scale of Ry 12-180C for 2 period of four
yearqivith cumulitive effect from the date of order. In
peal the penalty|order passed by the disciplinary
au’choﬂ-itv nae been set-aside. The appellate Author ity
hov-'evar, has not passed any order as to haw the
pariot during which the app licant was undenlL suspens ion

and the period of his punishment should be“traa‘ted.
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3% | This apphc?t jon was filed in 1993 vhile the
dépaftmental appeal was pendina, for cuashirm the
‘enalty and for issuing @ direct ion
to pay all the v‘auras and allovances to th;e app licant
with effect from 1 .
|

penalty of reduction in pay has=<i°

9,198l In view of the&j fact that
the order imposing
been set aside by ihc—:f Appe llate AuthorityL this
app licat jon, in so far as the first relie% is

conc‘erned, has becgome infructuous. The competent

authority (Appellate Authority ) ought to have passed

come. order under F.R. 54~B ae to how the period
during wihich the a#)plican't was under suspension

and the period of i&unishment, cshould be treated.

This not having heen done, the prayer for issuing a
i |
direct ion to the Respondents to pay the wages and
| |
allovances to theiApplican’t remains to b+

adjudicated.
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4, ' In viewr of the above, we consider that

direct ion to the resp#ndents be issued to pass an

|

appropriate order under the provisions of F.R.54-B

as to how the period |during which the applicant was
|

under suspension and [the period of punishment be 7

afsr i

Zk direct jon we dispose Pf this

requlanised, With thé‘

applicat fon. This direct ion shall be complied with
withinia period of three months from the date of xmxwie

servicé of the certif@ed copy of the order, |

i Fhtems

|
|
A M, J .M.




